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NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD

COURT 1

TP No.198/397-398/NCLT/AHM/2016 (New)

_ | - C.P No. 3/397-398/CLB/MB/2015 (Old)
Coram: Hon'ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER (JUDICIAL) _ -

Hon’ble Mr. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 10.02.2020

Name of the Company: J.P. Financial Services Pvt. Ltd.
V/s.
. Golden Tobacco Ltd. & Ors.
Section: section 397-398 of the Companies Act 1956.
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The Parties are represented through their respective Counsel(s).

The case is taken up for final hearing.

Learned Counsel Company Petitioner stated that the Petitioner had sought for some interim
reliet which was declined by the then Company Law Board against an appeal was preferred
under the Companies Act 1956. The appeal is stated to be pending.

- Theretore, the Learned Counsel for both the parties to furnish list of dates and synopsis.
- the Learned Counsel for the parties are suggested to re-arrange the paper-book.
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The Respondent also to informed the current status of the company, whether, it is going
concern Pl active or otherwise. -

List the matter on 25.03.2020.
)

(PRASANTA KUMAR MOHANTY) (HARIHAR PRAKASH CHATURVEDI)

MEMBER (TECHNICAL) MEMBER (JUDICIAL)
Dated this the 10th day of February, 2020.
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